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Persons renderad jobless due to global economic recession

#4165, SHRI ALl ANWAR ANSARI: Wil the Minister of LABOUR AND EMPLOYMENT be pleased

to state:

TOriginal notice of the guestion was received in Hindi.
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(a) whether Government hes conducted any survey to ascertain the number of persons who

have been rendered jobless because of global economic recession;

(b) if nct, whether Government proposes to have such a survey so that precautionary

measures could be taken up; and

(c) if so, the detallz of the lang term policy proposals through which Government would help

themn in getting employment again?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (&) to (c) A

statement is laid on the Table of the Houge.
Statermnent

(a) and (b) In a sample survey conducted by Labour Bureau cavering 2681 units in 20 centres
across 11 States/UT relating to important sectors lke mining, textiles, metals, gems & jewellery,
automabile, transport and [T/BPO, it was observed that about half a million workers have lost their
jobe during the guarter October-December, 2008, The major impact of the slowdown was cbserved
in the expart orientad units. The overall decling in emplayment was observed in gems & jewellary,

transpart and automohbiles by 8.58%6, 4.03%6 and 2.42 % respectively.

In a similar survey conducted by Labour Bureau cavering 3192 units in 21 centres across 11
States/UT relating to sectors like textiles and apparel, handloom/powerloom, leather, metals, gems
and jewellery, automakile, transpart and IT / BPO, it was observed that the employment in selected
sectars has increased by a quarter milion during January-March, 2009 period. The sectors
registering increase in employment during January-March, 2009 pericd are gems & jewellery
(3.08%%), textiles (0.96%%), IT-BPO (0.82%%), handloom/powerloom (0.28%%) and automokiles
(0.10%). However, the decline in employment during January-March, 2009 has been dbserved in

leather (2.76%4%, metale (0.56%%) and transport (0.36%4).

(c)  The action taken by the Government to overcome economic slowdown like the three
slimulus packages announced, the Mational Bural Employment Guarantee Scheme etc., contribute
1o reviving the economy and creating jobs, which help those rendered jobless as well. Besidesg, the
implementation of the Rajiv Gandhi Shramik Kalvan Yojana' wherein the insured worker and his
family are entitled to about 50%% of wages upto a period of one year and medical benefits in the case
of lees of job, schemes such as Rashtriva Swasthya Bima Yojana, Aam Admi Bima Yojana, and
Indira Gandhi National Old Age Pension Scheme also mitigate the adverse impact on workers.

Further, the skill development programmes enable workers to harness job opportunities.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Collecting data on Honour Killings

*146. SHRIMATI BRINDA KARAT: Wil the Minister of HOME AFFAIRS be pleased to refer to
reply to Unstarred Question No. 1771 given in the Rajya Sabha on 17th December, 2008 and state:

(a) whether Government is aware that a United Nations repart on viclence against women has

specifically included India in the context of honour Kllings;
(b) whether Gavernment wauld consider callecting the data separately on this crime;

(c)  whether Government s aware that many countries view such cases very seriously and

have specific laws to deal with this crime; and
(d) ifso, the detalls of those countriea?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): (a)
Government Is aware of the "Report of the Special Rapporteur on violence against women, its
causes and consequences 20027 as well as the latest repart f.e. 16 Years of the United Nations
Special Rapparteur an Viclence Against Women (1994-2009) - A Critical Review" . These reports do
not mention India in the context of honour Killings. However, the Government of India is sensitive to
ary viclernce against women and has made sincere efforts to deal with the matter in a halistic
manner, which includes enforcement of various legislations related to crime against women ag well as

tackling the socio-econamic dimension of the problem.

(6)  Since "Honour kiling"™ is not a separately classified crime under the Indian laws it is not
passible to collect data separately regarding this crime by the National Crime Records Bureau as the
same g covered under murders. Mareover, it ig extremely difficult to identify ar classity an honour
killing &= =such in any given community since the rea=on for such killings often remain a closely

guarded private family affair.

(o) and (d) Government has no information on the specific laws framed by the other countries to
deal with this crime. However, the above mentioned UN report mentions that honour defences,
partial or complete, are found in the Penal Codes of Peru, Bangladesh, Argentina, Ecuador, Egypt,

Guatemala, Iran, lerasl, Jordan, Syria, Lebanon, Turkey, the YWest Bank and Veneruela whereas in
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